
101NT eOMNIITTEE REPORT IN PURSUANCE TO THE ORDER DT. 10.12.2024 OF

HQN’BLE NOT (PB) NEW DELHI

In the matter of :

Original Application No. 1354 OF 2024 titled as Viyana Berwal Versus the DFO,

Faridabad before theHon’ble NGT, Principal Bench at New Delhi

IID Ba€kgroqnd of the Case;

In this Original Application, the Applicant has alleged illegal felling of a group of
heritage Pipal trees in the premises of the office of the Deputy Director, Animal Husbandry
and Dairying, Faridabad. The Applicant has made allegations that though these heritage
trees have been destroyed, their roots still exist and that, in spite of the complaint to the
Authorities, no action has been taken.

It has also been alleged by the Applicant that though the permission to cut sisham
and miscellaneous trees were granted, there was no permission to cut the pipal trees and
that illegal felling of trees has been done at the instance of Deputy Director, Animal
Husbandry and Dairying, along with range Officer and contractor.

1.1 Cognizance by the Hon’ble NGTePB), NewDelhi.

The Hon’ble NGT (PB), New Delhi vide Order dated 10.12.2024 (copy enclosed), in
the captioned matter has directed that,

"To ascerta{n the truthfulness of the allegations made in the OA, we also appoint a joint
Committee comprising the representative of the Member Secretary, CPCB and RO, MoEF&CC,
Chandigarh who will act as the Coordinating Agency. The foint Committee will visit the site,
ascertain the number and extent of illegal felling of trees, the type of trees that have been cut
and the permission, if any, obtained from the Competent Authorities to cut the trees. The Joint
Comrnittee will also ascertain the persons/authority responsible for the illegal felling of trees
and submit the report before the Tribunal within 8 weeks

Since an apprehension has been expressed that even the roots of the illegally cut trees
will be destroyed and removed therefore we direct the Committee to undertake the site visit as
early as possible preferably within a period of one week. Let this order be conveyed to the
Members of the Committee by the OfBce immediately."

Copy of the Order dated 10.12.2024 has been annexed hereto as Annexure-1.

1.2 Compliance of Order dated 10.12.2024

In compliance to the aforesaid Order, Joint Committee was constituted comprising
the representative of the Member Secretary, CPCB and RO, MoEF&CC, Chandigarh.
Accordingly/ the Joint Committee comprising of following offlcials inspected the site on
26.12.2024.

Name and Designation

Shri N.K. DimM, Technical Officer (Gr-I),

Organization

RO, MoEF&CC, Chandigarh

Shri Danish Meena, Scientist C2 Central Pollution Control
Board
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Following officials were also present during the site inspection:

1. Shri Jhalkar Uyake, I.F.S., D.F.O Office, Faridabad

2. Shri Afzal Khan, R.F.O„ Faridabad

3. Smt. Rupali Rai, (Biodiversity Dept) D.F.O Office, Faridabad

4. Dr. Virendra Sehrawat, D.D.Animal Husbandry and Dairying, Faridabad

Dr. Ranbir, SDO, Animal Husbandry and Dairying, Faridabad5.

6. Dr. Vikas Malik, HVS-I

2.0 Approach :

This report is outcome containing factual and action taken report of the said joint
committee based on the preliminary information received from the officials present during
site inspection, followed by site inspection and subsequent discussions of the joint
committee. The observations & findings of the joint committee are given as below:

2.1 Observations w.r.t the allegations made by the Applicant:

1.

2.

Deputy Director, Animal Husbandry and Dairying, Faridabad at village Faridabad
had made a proposal to fell 52 nos trees on land with Khasra/Plot No. 355 for
construction of Hospital in the area of approx. 5000 sq m.
Divisional Forest Officer, Faridabad, Government of Haryana vide letter dated

25.10.2023 has granted permission to fell 44 number of trees and transplantation
of 08 nos of trees. The tree felling permission letter dated 25.10.2023 has been
annexed hereto as Annexure'-2.

It is observed that 08 Trees (including peepal trees) which were to be

transplanted were cut downed violating conditions of permission granted by
DFO , Faridbabd.

Further, as per the ocular observation of the Joint Committee, stumps of pipal trees
were found in the premises , which clearly indicated that they were felled in
violation of the condition no. 12 mentioned in the said permit letter dated
25.10.2023. The photographs taken during the inspection have been included in
the report.
Joint committee has located roots of 03 peepal trees out of 05 trees and
observed growth of small leaves (resprout) on stumps above roots.
Growth of small leaves (resprout) on stumps on roots was also observed on
03 other tress officus species.
Deputy Director of Animal Husbandry and Dairying, Faridabad has been asked to
submit details regarding compliance of conditions and any other submission. The
detail reply is attached as Annexure.3.
It was noted during interaction with DFO, Faridabad that at present there is no

approved tree cutting policy for non-forest areas in the State of Haryana and a
draft policy is under consideration.

3.

4.

5.

6.

7.

8.

3,0 Findings

1 The Divisional Forest Officer, Governnrent of Haryana, Faridabad had issued the

permission for felling of trees in area notified under general section -4 of the
Haryana Land and Preservation Act, 1900 vide letter dated 25.10.2023 to the User

Agency i.e the Deputy Director of Animal Husbandry and Dairying, Faridabad for
Khasra no. 355 subject to the conditions mentioned therein.
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2. As per condition no. 12, the permission was granted as per recommendation of RFO

subject to the conditions that the User agency will Plant Five times the number of
trees i.e. (52x5=260), and will transplant 08 Ficus trees along with submission of

the Land Plan for plantation. Deputy Director of Animal Husbandry and Dairying,
Faridabad has violated the condition no. 12 and has cut down 08 ficus (including 05
peepal) trees instead of transplantation.

During the Joint Committee visit to the said premises, stumps of 03 Pipal trees and
03 other fecal trees were found. Despite obtaining felling permission, the User
Agency was found to have violated condition no.12 of the felling permission.

3.

4•Q RQgQmmendatiQn;

1.

2.

DFO may be directed to take necessary action for violations of condition no 12

of the tree cutting permission given to the Deputy Director of Animal
Husbandry and Dairying, Faridabad.

The protection and management of forest is primarily the responsibility of State
Governments / Union Territory Administrations, thus the State Governments

Administrations shall take appropriate actions in accordance with the
provisions made under the relevant Acts/ Rules for regulating the felling of
trees and penalising the offenders for illegal felling of trees.
For protection and management of trees in non-forest areas State Govt. may
expedite tree cutting policy for non-forest areas.

3

N.K Dimri Danish Meena,

Scientist CTechnical Officer (Gr-I),

RO, MoEF&CC, Chandigarh Central Pollution Control Board
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Pictures of the site inspection 

 

 
Fig 1 Peepal tree roots with resprouts at location 1 

 
Fig 2Peepal tree roots with resprouts at location 2 
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Fig 3Peepal tree roots with resprouts at location 3 

 
Fig 4 leveling of area with soil after cutting of trees 
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ANNEXURE-I 
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1 

Item No. 03  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 1354/2024 

Viyana Berwal          Applicant  

Versus 

The DFO, Faridabad & Ors.         Respondent 

Date of hearing: 10.12.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

Applicant: Mr. Naresh Kadyan, Applicant in Person (Through VC) 

ORDER 

1. In this Original Application, the Applicant has alleged illegal felling 

of a group of heritage Pipal trees in the premises of the office of the 

Deputy Director, Animal Husbandry and Dairying, Faridabad. The 

submission of the Applicant is that though these heritage trees have been 

destroyed, their roots still exist and that, in spite of the complaint to the 

Authorities, no action has been taken.   

2. The Applicant has referred to the tree felling permission on page 9 

and has submitted that though the permission to cut sisham and 

miscellaneous trees was granted, there was no permission to cut the pipal

trees and that illegal felling of trees has been done at the instance of 

Deputy Director, Animal Husbandry and Dairying, along with range 

Officer and contractor. 

3. Issue Notice to the Respondents for filing their reply by way of 

affidavit. The Applicant is directed to serve the Respondents and file 

affidavit at least one week before the next date of hearing.
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4. To ascertain the truthfulness of the allegations made in the OA, we 

also appoint a joint Committee comprising the representative of the 

Member Secretary, CPCB and RO, MoEF&CC, Chandigarh who will act as 

the Coordinating Agency. The Joint Committee will visit the site, 

ascertain the number and extent of illegal felling of trees, the type of trees 

that have been cut and the permission, if any, obtained from the 

Competent Authorities to cut the trees. The Joint Committee will also 

ascertain the persons/authority responsible for the illegal felling of trees, 

and submit the report before the Tribunal within 8 weeks.

5. Since an apprehension has been expressed that even the roots of 

the illegally cut trees will be destroyed and removed therefore we direct 

the Committee to undertake the site visit as early as possible preferably 

within a period of one week. Let this order be conveyed to the Members of 

the Committee by the Office immediately.

6. List on 03.02.2025.

Prakash Shrivastava, CP 

Dr. A. Senthil Vel, EM 

December 10, 2024 
Original Application No. 1354/2024 
A.. 
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